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Commercial Complex, 
Indiranagar, 
Bang alore-560 038. 

Dated 14 JUN 394 

	

- - PPLJCATIQ NUMBER 	825 of 1994. 	- 

APPLIcPNTS: 	 RESPNDENTS 	
• 	

. I. 

Sri.Yenkatesha V/S. The Chief S er1ntenent,Cetfá1 7'e1eraph 

	

- 	ffice,bang1ore and Others. 

I. 
Second Floor,First Cross, 
Sujatha Compl.ex,Gandhinagar, 
Bangalore_560009. 

2. 	Sri.M.Vasudeva Rao,Addl.CGSC, 
High Court Bldg,,Bangalore_i, 

Subject:- Forwarding-el copies of,  the 'Orders. -psse4 rtbe----
Central administrative Tribunal,Bangalore. 

Please fin&enclosed herewith a copy nf thDER/ 
STAY DER/1NTE1UM c1DER/., ,pss.ed by this Tribun.aL.in,.. the above 

.mentioned application(s) on 	06-06j99j 	. 

fx )'JUDICIAL 
E 	REGISTh 

 BMGHES. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

O.A. NO.825/94 

MONDAY THIS THE SIXTH DAY OF JUNE 1994 

Shri Justice P.K. Shyamsundar ... Vice Chairman 

Shri T.V. Ramanan ... Member [A] 

Venkatesha, 
Aged 32 years, 
S/o Sri Narayanappa, 
Nagamrna Main Road, 
Padarayanapura, 
Bangalore-560 026. 	 ... Applicant 

[By Advocate Dr. M.S. Nagaraja] 

V. 

The Chief Superintendent, 
Central Telegraph Office, 
Bangalore. 

The Director, 
Telecommunications, 
Bangalore Area, 
Bangalore-5.6O 009. 

T 

3. Union of I 5ia represented by 
Secretary 	Governments, 
Ministry of Communications, 
New Delhi. 	 .Respondents 

[By Advocate Shri M. Vasudeva Rao 
Addl. 5t.anding Counsel for Central Govt.) 

ORDER 
Shri 	Justice 	P.K.Shyamasundar, 	Vice-Chairman: 

Heard. 

At our direction Shri M.Vasudeva Rao, learned 

Addi. StandingCounsel takes notice on behalf of the 

- respondents and we have heard him. 

- - 

' 2.This application relates to alleged misappropria-

ion of STD amounts collected. We find that the appli- 

- 	cant has not exhausted the remedy of filing revision 
-, 

S. 



• 
2- 

petition which i 

CCS [CCA] Rules, 

by us in O.A. Na 

O.A. No.488/93, 

directing the app 

i~ 
a revision petit 

open to him under Rule 29 of the 

1965. This is also the view taken 

.488/93 	Following the decision in 

e disose of this application by 

icant t6 exhaust the remedy of fi)iny 

.on andLi if he has not done so far 

he will do so wit1lin six 	eeks from the date of recEipt 

of a copy of thi order 	mnd if that is done, the dep- 

artment will dis ose of 	the same within three months 

from the date o receir 	of 	such 	revision 	petition. 

In 	the 	meanwhil , 	we 	4irect 	the 	department 	not 	to 

recover the amou 
. ts 	all4ged1y collected by the appli- 

ant till the dis osal o 	the revision petition. 

H 
3. 	This 	applica ion 	stnds 	disposed 	of 	

accordir-cly 

H at the admission stage iself. 	No costs. 

SECIWN I: tir"ni 
CEfIThAL 	

.W 



Second Floor, 
Commercial Complex, 
Indirnagar, 
BI4NGALcRE... 560 038. 

Dated: 76 NOV, 7994 
APPLICATIQ\T 	 A4 c 4qc/94 

hc/9gc26-f4) - APPLICANTS: 	

1Jc,( TJA4<17 48) V/s. 
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P1ese find encl,sed herewith a copy of th 
cRDER/ STAY U 	/mT:nmi Sf3B/ Passed by th Tribur 	ii th above fl]flt1ofld QPPlication(s) on  

0/ 011 

16/'/94 	

DEPUTY ISThR 
JUDICIAL BRANCHES. 
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Bangalore Bench 
Bangalore 
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- 	In the Central. Administrative Tribunal 
Bangalore Bench 	0 

Bangalore 

Application No .... ........................ .. .... of 1994 

ORDER SHEET (contd) 
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